... ACT No. XVIII or 1859

Passep By THE LEGISLATIVE CouNciL or. INDIA.

(Receive’d the assent of the Governor General on thé 25th July 1859.)

An Act to amend the law relating to offences declared to be pumishable on
conviction before @ Magistrate.. E :

WHEREAS it is expedient to amend the law relating to offences declared to
be punishable on conviction before a Magistrate ; It is

Preamble.
enacted as follows :— ; )
1. If any offence which by any Act of the Governor General in Council
heretofore passed is declared to be punishable upon con-
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upon convietion by a risdiction of Her Majesty’s Supreme Courts of Judicature,

Magistrate. .

e the offender, if not otherwise punishable, shall be liable,
upon conviction before one of the said Supreme Courts of Judicature, to the
punishment to which by such Act the offender is declared to be liable upon

conviction before a Magistrate.

II. Ifany offence which by any Act of the Governor General in
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